UMMEED HOUSING FINANGE PVT. LTD
Registered office at: Unit 2009-14,20th Floor, Magnum

Global Park, Sect-58, Gurugram (Haryana)-122011”)
CIN:U65922HR2016PTC057984.
NOTICE FOR REMOVABLE OF HOUSE HOLD ARTICLE
Notice is hereby given to the public in general and in particular to the borrower (s)/co-
borrower (s) and guarantor (s) whose details are given in below mentioned that the below
described immovable property mortgaged/charged to the secured creditor the physical
ossession of which has been taken on 04.06.2025 by the Authorised Officer Of M/S
mmeed Housing Finance Pvt. Limited

WWW.INDIANEXPRESS.COM

Borrower(s)/Co-bhorrower(s) &

uarantor(s) Property Discription

1. Sabudin Kathat S/o Kishana Kathat
(Borrower)

2. Sarita Banu W/o Shabuddin Kathat
(Co-Borrower) Both Above Residing At-

All That Part And Parcel Of Propery Bearing Land
No.02, Measuring Area 160 Sq.yds., Khasra
No.1052 & 880, Situatea At- Village Nundri
Mendratan, Kathat Nagar Tehsil-Beawar District
Badiya Nuveda, Post Chittad Vaya Sendra | Ajmer. Bounded As- East- Road 25 Ft., West-Plot
Tehsil Raipur, Pali, Rajasthan-306102. | No.03, North- Other’s Land, South- Plot No.01

Loan Details-Lan No. LXBHI01100-000023998 & LXBHI02423-240025565, Loan Agreement
Date: 31-03-2023 & 16-06-2023, Loan Amount Rs. RS.1700,000/- & RS.1000000/-

We further hereby informing you to remove your belongings/Household articles from the
above said premises within 07 days from the date of receipt of this notice and well before
to inform to us in written communication when you willing to remove your household
articles on receipt of such notice in ang mode within schedule time, failing which Ummeed
Housing Finance shall not be responsible for any loss or damage or stolen whatsoever and
same will be disposed of/sold on “As is where is”, As is what is”, and “Whatever there is”
basis as per provisions of law to the proposed highest successful bidder/s

Date: 06.06.2025 Authorized Officer, Mr. Gaurav Tripathi Mobile-9650055701
Place: Gurugram, Haryana Ummeed Housing Finance Pvt. Ltd

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

sr. Borrower/ 13(2) Notice Date/ | Date/ Time
N ' Loan No. Co-Borrower/ Outstanding Due | & Type of
o Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) Mr. Guddu Salmani, 12.03.2025 Date:
Slo. Mr. Masiulla Rs.9,51,190/- (Rupees | 04.06.2025
(Applicant), 2) Mrs. Nine Lakh Fifty One Time:
33679610001563 Shahnaz Bano, W/o. Thousand One 12:24 P.M.
Mr. Guddu Salmani | Hundred Ninety Only) | Symbolic
(Co-Applicant) as on 09.03.2025 |Possession

Schedule-ll: Details of Secured Assets - Mortgaged Immovable Property -
Schedule Property: All that piece and parcel of the Immovable property
Residential Plot No.11, Residential Scheme Gulab Vihar, Jaisinghpura Khor, Jaipur,
Rajasthan. Admeasuring 89.11 Sq.yrd. Owned by Mrs. Shahnaz Bano, W/o.
Guddu Salmani. Bounded as: East: Plot No.10, West: Others Land, North: Road

S\MFG SMFG INDIA CREDIT COMPANY LIMITED
I Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue, Maker Maxity,
Bandra Kurla Complex, Bandra (E), Mumbai - 400051.

Rajasthan State Road Development And Construction Corporation Ltd., JAIPUR.
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SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice of 15 days for Sale of Immovable Asset(s) under the Securitisation
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and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002

Sclection of Bidder for Collection of User Fee through Fee Collecting Agency on the basis of competitive bidding through
e-procurement basis on Following BOT Roads” for a period of 01 year.

read with proviso to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and

Guarantor(s) that the below described immovable properties mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken by the Authorised

Pali-Nadol-Gomti Ka Chouraha BOT Road. UBN: RRC2526WLOB00249 1746.00 Lakh ST £

Pratapgarh-Mandsaur BOT Road. UBN: RRC2526SLOB00244 485.10 Lakh 13172526

Banswara-Ratlam BOT Road. UBN: RRC2526SLRC00243 773.14 Lakh AT §-
135/25-26

Officer of SMFG India Credit Company Limited /Secured Creditor, will be sold on “As is
where is”, “As is what is”, and “Whatever there is” on 25/06/2025 at 11:00 am to
01:00 pm (with unlimited extensions of 5 minute each), for recovery Rs.34,54,053/-
(Rupees Thirty-Four Lakh Fifty-Four Thousand Fifty-Three Only) due as on
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No. NIT/2025-26/7363.77 Date: 04.06.2025

25/01/2023 and further interest and other expenses thereon till the date of realization,
due to SMFG India Credit Company Limited /Secured Creditor from the Borrowers and
Guarantor(s) namely M/S Sona Textile, Nand Kumar Lalwani, Hemi Lalwani.

11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg,
Lower Parel, Mumbai-400013. CIN No. U67190MH2008PLC187552

"Ti TATA CAPITAL HOUSING FINANCE LTD
TAT.

The reserve price will be Rs.16,02,000/- (Rupees Sixteen Lakh Two Thousand Only)
and the Earnest Money Deposit (EMD) will be Rs. 1,60,200/- (Rupees One Lakh Sixty
Thousand Two Hundred Only). The last date of EMD depositis 24/06/2025.

DESCRIPTION OF IMMOVABLE PROPERTY: All that part and parcel of property
bearing No. F-9 Ist Floor Ratan Shri House Ram Lal Ji, Ka Rasta Dhula House Jaipur-
302001. Admeasuring 201.50 SQ. FT./18.72 SQ.YDS.

For detailed terms and conditions of the sale, please refer to the link provided in SMFG India
Credit Company Limited /Secured Creditor's website i.e. www.smfgindiacredit.com
Place: Jaipur SD/-, Authorised Officer.

Date: 06.06.2025 SMFG India Credit Company Limited

UMMEED HOUSING FINANCE PVT.LTD
Registered office at: Unit 2009-14,20th Floor, Magnum
Global Park, Sect-58, Gurugram (Haryana)-122011”)

UMMEED
CIN:U65922HR2016PTC057984.

APPENDIX IV [See rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the authorized officer of the UMMEED HOUSING FINANCE
PVT. LTD under the "Securitization and Reconstruction of Financial Assets and Enforcement

of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred under section

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a
demand notices as mentioned below calling upon the Borrowers to repay the amount
mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under section
13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
thereon and penalinterest, charges, costs etc. from date mentioned below.

The borrower's attention is invited to provisions of sub- section (8) of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.

13(12) read with [rule ) of the security interest (Enforcement) Rules, 2002, issued demand
notices to the Borrowey/s as details herein under, calling upon the respective Borrowers to
repay the amount mentlone(fj in the notice with all costs ,charges and expenses till actual date

of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount,
notice is herebY given to the borrower//Co-borrower/Guarantor/Mortgagor and the public
in general that the undersigned has taken Physical Possession of the proEert described
herein below in exercise the powers conferred on him under sub-section %& of section 13
of the said act read with rule 3 of the security interest Enforcement Rules, 2002 on this date.
The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and deallrﬁ? with the property will be subject
to the charge of the UMMEED HQUSING FINANCE PVT. LTD. For the amount Specified therein
with further interest, costs and Chagares from respective dates thereon until full payment.
The Borrower’s attention is invited to provision of sub section (8) of Section 13 of the Act, in

Loan Name of Obligor(s) /Legal Amount as per Date of
Account No. | Heir(s)/Legal Representative(s) Demand Notice | Pc ion
TCHHLO07050 | Late Mr. Kushal Das Vaishnav| Rs. 16,24,643 /- | 03.06.2025
00100234250, | Through his Legal heir (as Borrower) | (Rupees Sixteen
TCHIN070500 | and Smt. Radha Devi Vaishanav (Co- | Lakh Twenty Four
0100235127, | borrower/ Legal Heir) and Mrs.| Thousand Six
TCHHF07050 | Chanchal Vaishnav (Legal Heir) and | Hundred Forty
00100376221 | Mr. Deepak Vaishnav (Legal Heir) | Three Only) as on

and Mr. Mukul Vaishnav (Legal Heir) 18-Feb-2025

30" Feet, South: Plot No.09.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein t
above have failed to repay the amounts due, notice is hereby given to the Borrower's Possession is given as under:

respect of time available, to redeem the secured assets. N )
Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstandin
Demand Notice sent under Section 13(2) and Amount claimed thereunder and

Description of Secured Assets/Immovable Properties: All that Piece & Parcels of:

mentioned herein above in particular and to the Public in general that the authorised S
officer of Jana Small Finance Bank Limited has taken possession of the properties/ No.

Name And Address Of The Borrower, Co Borrower
Guarantor Loan Account No. And Loan Amount

secured assets described herein above in exercise of powers conferred on him under 1.
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Rajasthan Sd/- Authorised Officer
Date: 06.06.2025 For Jana Small Finance Bank Limited

Borrower

Pali, Rajasthan-306102
Loan No. LXBHI01100-000023998 &
LXBH102423-240025565

1) Sabudin Kathat S/o0 Kishana Kathat

2) Sarita Banu W/o0 Shabuddin Kathat (Co-
orrower) Both Above Residing At- Badiya
Nuveda, Post Chittad Vaya Sendra Tehsil Raipur,

Loan Agreement Date- 31.03.2023 & 16.06.2023
Loan Amt. Rs.1700,000/- & Rs.1000,000/-

DUESf Residenatial Property of Plot No. 21/1 admeasuring 12.6 Ft. by 41+ 45/2 Ft. (60.07 Sq
ate 0 yards ) Situated at Arazi No.2631, Revenew Village Pansal, Tehsil and District Bhilwara,
Demand Physical Rajasthan with common amenities as mentioned in sale deed. Bounded As-East: Road
Notice Date | Possession Date 30Ft.West: Other's Arazi; North: Plot No. 21; South: Plot No. 22
15-MAY-2024 | 04-JUN-2025 TCHHL070500010020197 |Mr. Raju Lal Nayak| Rs. 12,88,610/-(Rupees |03.06.2025
Amount Due in Rs. 4, TCHIN0705000100210 |(as Borrower) And| Twelve Lakh Eighty-Eight
Rs.17,46,170/- & Rs.10,43,136/- 574, TCHHF07050001002 |Mrs. Bholi Nayak|Thousand Six Hundred Ten
Total Aggregate Amount Of 22153 (Co-borrower) Only) as on 17-Mar-2025

Rs.27,89,306 -{ngees Twenty
Seven Lacs Eighty Nine Thousand
Three Hundred Six Only} ason
15-May-2024 + Further Interest
and other charges from
16-May-2024

Description of Secured Assets/Immovable Properties: All piece & parcels of Property
situated at Gram Panchayat Lulas, Panchayat samiti Shahpura, Patta No. 50, Book No. 63,
area admeasuring 2624 Sq Ft (East 82'x West 82'x North 32'x South32’), Village
Chalaniya, Tehsil Shahpura, District Bhilwara, Rajasthan, with all common amenities

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 1112 &

12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, | | west-Plot No.03, Nort

DETAILS OF THE SECURED ASSET : All That Part And Parcel Of Propery Bearing Land
No.02, Measuring Area 160 Sq.yds., Khasra No.1052 & 880, Situated at- Village Nundri
Mendratan, Kathat Na%l r Tehsil-Beawar District Ajmer. Bounded as- East- Road 25 Ft.,
- Other’s Land, South- Plot No.01

mentioned patta issued by Panchayat Samiti, Boundaries: - East — Property of Mr. Nanda
Nayak; West —Public Way; North — Property of Mr. Rora Rebari; South — Property of Mr.
Satya Narayan Nayak

Challaghatta, Bangalore-560071. Branch Office: No.101, 102, 1st Floor, Guman

Date: 06.06.2025
Tower, Vaishali Nagar, Near National Handloom, Jaipur, Rajasthan-302021.

Place: Gurugram, Haryana

Authorized Officer, Mr. Gaurav Tripathi Mobile- 9650055701

Date: 06/06/2025
Place: Bhilwara, Rajasthan

Sd/- Authorised Officer

Ummeed Housing Finance Pvt. Ltd For Tata Capital Housing Finance Limited

AU SMALL FINANCE BANK LIMITED

(A SCHEDULED COMMERCIAL BANK)
Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)

Demand Notice Under Section 13(2) of Securitisation Act of 2002

As the loan account became NPA therefore the Authorized officer under section 13(2) of "The Securitisatlon and Reconstruction of Financial
Assets and Enforcement of Security Interest Act 2002" had issued 60 days demand notice to the borrowers/co-borrowers/
Mortgagers/Guarantors (collectively referred as "Borrowers") as given in the table. According to the notice if the borrowers do not deposit the
entire amount within 60 days. the amount will be recovered from auction of the mortgage properties/secured assets as given below.
Therefore you the borrowers are informed to deposit the entire loan amount along with future interest and expenses within 60 days from the
date of demand notice, otherwise under the provisions of 13(4)and 14 of the said Act, the Authorized officer is free to take possession for sale
of the mortgage properties/Secured assets as given below,
Borrowers to note that after receipt of this notice, in terms of Section 13(13) of the Act, 2002, you are prohibited and restrained from
transferring any of the secured assets by way of sale, lease or otherwise, without prior written consent of the secured creditor.
Borrowers attention are attracted towards Section 13(8) r/w Rule 3(5) of The Security Interest (Enforcement) Rules, 2002 Act that the
borrowers shall be entitled to redeem their secured asset upon the payment of the complete outstanding dues as mentioned below before
the publication of auction notice, which thereafter shall cease to exist.
Date and Amount

f Demand Notice

Under Sec. 13(2)
30-05-25
Rs. 58,59,774/-
(Rupees Fifty
Eight Lakh Fifty
Nine Thousand

Loan A/c No./ Name of the
Borrower/ Co-Borrower/
Mortgagor/ Guarantor

Description of Mortgaged Property

A/c No. 1921223624897847

M/S HARI PRIYA ENTERPRISES
THROUGH ITS PROPRIETOR MR.
PRITESH SINGH GORWA
(Borrower)

MR. PRITESH SINGH GORWA S/O
MR. ANIL KUMAR GORWA (Co
Borrower)

MR. ANIL KUMAR GORVA S/O MR.
DEVKRISHNA GORVA (Co
Borrower/Mortgagor)

MRS. REKHA DEVI GORWA W/O
MR. ANIL KUMAR GORWA (Co
Borrower)

Place: RAJSAMAND, RAJASTHAN Date :05-06-2025 Authorised Officer AU Small Finance Bank Limited

POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

Whereas The Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount mentioned in the notice
within 60 days from-the date of receipt of the said notice.

Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as its
own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agreements, under
Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of Assignor with respect to
the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the
Authorised Officer of Edel Asset R uction Ci y Limited has taken possession of the property described herein below in exer-
cise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on
the date mentioned against each property.

All That Part and Parcel of Property Situated at Ward No.5, Ganesh
Nagar, Nathdwara, District Rajsamand, Rajasthan. Total Admeasuring
Area 1525.75 Sq. Ft. The Property Owned by Mr. Anil Kumar Gorva S/o
Mr. Devkrishna Gorva.

The said property is bounded as under-

East- House of Mr. Bhagwan das West- Property of Mr. Mangi Lal
North- Rasta South- Rasta

Seven Hundred
Seventy Four
Only) Ason

29-May-25

S| ; Name of | Loan Account| Borrower Name & Date of Demand | Date of [Possession
No Name of Assignor Trust Number Co-Borrower(s) Name  [Notice & Amount|Pc ion| Status
1. HDB Financial EARC 4698699 | MR.GOVIND NARAIN SHARMA |  02.04.2024 vs.06.2025 | Phvsica
Services Limited), | yRysT & (BORROWER), MRS. MANBHAR & Possession
(HDBFSL ) SC-483 | 14225831 DEVI ( CO-BORROWERS)  |Rs:24,00,901.96 ps

DESCRIPTION OF THE PROPERTY: All The Piece And Parcel Of Patta Situated At Gram Bhambhori, Panchayat Samiti Bhambhori, District

Jaipur, Rajasthan Admeasuring 359.00 Sg. Yd. And Bounded On The ;East By: -Chok & Aam Rasta, North By:- Land Of Seduram & Nathulal,

West By: - Land Of Kashi Prasad & South By: Plot No 34.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be sub-

ject to the charge of the Edel Asset R truction C y Limited for the amount mentioned below and interest thereon.

Place: Jaipur Sd/- Authorized Officer
Edelweiss Asset Reconstruction Company Limited

Date: 06.06.2025
Edelweiss

@ Asset Reconstruction
E-AUCTION SALE NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE SECURED ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISO TO RULE 8 (5) AND (6) READ WITH RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

The financial facilities of AU Small Finance Bank Limited (‘ASSIGNOR") has been assigned to Edel Asset R uction Company
Limited (hereinafter referred to as “EARC/Assignee”) acting in its capacity as trustee of EARC-TRUST-SC- 379 mentioned clearly in column
provided. Pursuant to the said assignment, EARC stepped into the shoes of the Assignor and exercises its rights as the secured creditor. That
EARC, in its capacity as secured creditor, had taken possession of the below mentioned immovable secured assets under 13(4) of SARFAESI Act
and Rules there under.

Notice of 30 days is hereby given to the public in general and in particular to the Borrower, Co-Borrower, Legal heirs and Guarantor (s) that the
below described immovable secured assets mortgaged in favor of the Secured Creditor, the physical possession of which has been taken by the
Authorized Officer (AO) of Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis, for recovery of the
amounts mentioned herein below due to EARC together with further interest and other expenses/costs thereon deducted for any money received
by EARC from Borrower and Guarantor. The Reserve Price and the Earnest Money Deposit are mentioned below for the property. It is hereby
recalled/withdrawn any earlier Auction Notice from immediate effect and this notice shall be considered.

DETAILS OF SECURED ASSET PUT FOR AUCTION:

S| Loan Name Of Borrower / Trust | TOTAL OUTSTANDING | Reserve |EamestMoney | Date & | Type of
No| Account No Co-Borrower | Guarantor name | DUE AS ON 15.05.2025 |Price (In Rs) | Deposit (Emd) | Time Of |possess
InRs Auction | ion
Mr. Lalit Kumar Gupta (Borrower)

1 1900106010 Along With Smt. Anita Gupta ‘I'ERAITS(EI' z % z 09.0;:?025
. WIO Lalit Gupta (Co-Borrower) & - . . . Physical

0154703 Mr. Budh Ram SI('(J Laxman Pra)sad $C-379 72,90,795.34/ 31,00,000- 310,000 11:30 AM

(Guarantor)

DESCRIPTION OF PROPERTY:- All The Part And Parcel Of The Mortgaged Property Situated - Plot No. 1349, 1350, Ram Vihar Colony, Basadi,
Village Kotputli, Distt. Jaipur, Rajasthan 118.44 Sq. Yrd. Owned By Lalit Kumar Gupta, Which Is Having Four Boundaries:- East- Property No. 41,
West- Property No. 41, North- Property No. 26 & South:- Property No. 26.

Important Information regarding Auction Process:
1 | All Demand Drafts (DD) shall be drawn in favor of ‘Edelweiss Asset Reconstruction Company Limited-EMD Account” and payable at Mumbai.

EMD Payments made through RTGS shall be to: Name of the Account No. EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED - EMD
ACCOUNT” Account No: 000405158602 Name of the Bank -ICICI BANK IFSC Code: IFSC ICIC0000004

Last Date of Submission of EMD Received 1 day prior to the date of auction

Place for Submission of Bids 1st Floor, Edelweiss House, off CST Road, Kalina, Mumbai-400098
Place of Auction (Web Site for Auction) | E-Auction (https://auction.edel c.in)

Contact details Toll free no — 18002666540 Website - https://auction.edel

Date & Time of Inspection of the Property |As per prior appointment

(%)

c.in/

~Nlola| e

Hal

arc.in
Sd/- Authorized Officer
For Edelweiss Asset Reconstruction Company Limited

Edelweiss

Asset Reconstruct

For detailed terms and conditions of the sale, please refer to the link provided in EARC'’s website i.e. https://auction.ec
Place: Rajasthan
Date: 06.06.2025

O

Branch Office: 4th Floor, Anand Bhawan , Plot No. 307, Sansar Chandra Road, Chowkri Haveli, Jaipur - Raj. - 302001
«w YES BANK YES BANK LIMITED Registered Office: Yes Bank House, Off Western Express Highway, Santacruz East, Mumbai - 400055

PUBLICATION OF NOTICE U/S 13 (2) OF THE SARFAESI ACT, 2002
Notice is hereby given that the under mentioned borrower(s)/ co-borrower(s)/ guarantor(s)/mortgagor(s) who have
defaulted in the repayment of principal and interest of the loan facilities obtained by them from the Bank and whose
facility has been ified as Ni forming Assets (NPA). The notices were issued to them under Section
13(2) of the Securitization and Re-construction of Financial Assets and Enforcement of Security Interest Act 2002
(SARFAESI Act) on their last known addresses but they have been returned un-served and as such they are hereby
informed by way of this public notice.

Sr.| Agreement No. Name of Borrowers, co-borrowers, Ofs. Amount As per Notice Date
Mortgagors/ Guarantor 13(2) Notice NPA Date
1 | 9106970000193 [Agrawal & Company Through Its Proprietor Mr. | Rs. 17,96,249.84/- (Rupees 23-May-25
3 Abhishek Jain (Borrower) Seventeen Lakh Ninety Six 16-Feb-24

Thousand Two Hundred
Forty Nine and Paisa
Eighty Four Only) as on 22-
May-25

9106990000016 Mrs. Kanchan Devi (Guarantor & Mortgagor)

Description of the Mortgaged Property: All that piece and parcel of Residential Cum Commercial property located at
Jaipur Road, Gujarwada, Kekri, Ajmer, Rajasthan Admeasuring 51.52 Sq. Yd. + 17.12 Sq. Yd. Total 68.64 Sq. Yd. and
owned by Mrs. Kanchan Devi W/o Mr. Sant Kumar, Bounded By : North: Makan Shri Gordhan S/o Beda Jat, South: Kham
Makan Shri Rameshwar S/o Shri Nathu Jat, East: Muncipality Land & Jaipur Road, West: Kham Kotari & Jameen Shri
Gordhan S/o Shrei Beda Jat

MEF083600967277.|Om Shiv Mobile And Service Through Proprietor
Mrs. Mamta Gupta (Borrower)

Mr. Ram Manohar Gupta (Guarantor & Mortgagor)

Rs. 14,17,471.82/- (Rupees
Fourteen Lakh Seventeen
Thousand Four Hundred
Seventy One and Paisa
Eighty Two Only) as on 23-
05-2025

23-May-25
03-Dec-2024

N

Description of the Mortgaged Property: All that piece and parcel of Plot No. 01, Khasra No. 1226, Ganesh Colony, Lalsot,
Dausa, Rajasthan Admeasuring 116.66 Sq. Yd. and owned by Mr. Ram Manohar Gupta S/o Mr. Radhey Shyam Gupta and
same bounded as under: North : Rasta, South: Plot of Babu Lal Sharma, East : Rasta, West :Plot of Ramesh Choudhary

MEF067101231932 Rs. 14,93,697.02/- (Rupees | _ 23-May-25
Fourteen Lakh Ninety 03-Dec-2024
Three Thousand Six
Hundred Ninety Seven and
Paisa Two Only) as on 23-
05-2025

Mr. Radhamohan Sharma (Borrower & Mortgagor)
Mr. Rahul Sharma (Guarantor)

©

Description of the Mortgaged Property: All that piece and parcel of Khasra No. 69, Half Part of Shop No. 35, Baad Saloda,
Tehsil Gangapur City, Dist. Sawai Madhopur, Raj Ad ing 19.43 Sq. Mtr. and owned by Mr. Radhamohan
Sharma S/o Mr. Suraj Mal Sharma and same bounded as under: North : House of Ghanshyam Rawat, South : Aam Rasta,

East: Shop Suresh Chand Sharma Half Part of Shop No. 35, West : Shop No. 34
4 | MEF068801783642 Rs. 12,30,941.18/- (Rupees
Twelve Lakh Thirty
Thousand Nine Hundred
Forty One and Paisa
Eighteen Only) as on 23-
05-2025

Mr. Satish Kumar (Borrower & Mortgagor)
Mr. Deepak Mittal (Co-Borrower)
Mr. Manish Kumar Mittal (Guarantor)

23-May-25
03-Dec-2024

Description of the Mortgaged Property: All that piece and parcel of Patta No. 035, Book No. 003, Sankalp No. 4(5), Gram
Panchayat Bansur, Panchayat Samiti Bansur, Dist. Alwar, Rajasthan Admeasuring 38.11 Sq. Yd. and owned by Mr. Satish
Kumar S/o Mr. Kishan Lal and same bounded as under: North: Shop of Ramavtar, South: Shop of Ramavtar, East : Aam
Rasta & Shop Exit, West : Land of Babulal Goyal

AFH002401780123

Mr. Vivek Meena (Borrower)
Mrs. Saroj Devi (Co-Borrower & Mortgagor)

21-05-2025
16-May-2025

@

Rs. 13,95,070.92/- (Rupees
Thirteen Lakh Ninety Five
Thousand Seventy and
Paisa Ninety Two Only) as
on 19-05-2025
Description of the Mortgaged Property: All that piece and parcel of Flat No. L-811, 8th Floor, Swapn Nilay, Khasra No.
314/462, 314/463, 323/2, 324, Village Tehsil , Jaipur, Raj; Ad ing Carpet Area 428.0
Sq. Ft., Built Up Area 473.0 Sq. Ft. and Super Built Up Area 574.0 Sq. Ft. and owned by Mrs. Saroj Devi C/o Mr. Bhupendra

Kumar and land bounded as under: North : Other South: Other East: 100" Road, West : Other Scheme

The above borrowers, co-borrowers and /or their guarantor(s)/mortgagor(s) (whenever applicable) are hereby called
upon to make payment of outstanding amount within 60 days from the date of publication of this notice, failing which
further steps will be taken after expiry of said 60 days under sub-section (4) of Section 13 of SARFAESI Act,2002.
Furthermore, this is to bring to your attention that under Section 13 (8) of the SARFAESI Act, 2002, in case our dues
together with all costs, charges and expenses incurred by us are tendered at any time before the date fixed for sale or
transfer, the secured asset shall not be sold or transferred by us, and no further step shall be taken by us for transfer or
sale of that secured asset. s/d—

Dated:06-06-2025 Authorized Officer, For YES BANK Limited

3 Aoves

Place: All Rajasthan

AAVAS FINANCIERS LIMITED
(CIN:L65922RJ2011PLC0O34297) Regd. & Corp. Office: 201-202, 2nd Floor,
South End Square, Mansarovar Industrial Area, Jaipur. 302020 SAPNE AAPKE, SAATH HAMAARA

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upon me
under section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the
borrowers mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said
notice. The borrowers having failed to repay the amount, undersigned has taken possession of the properties described herein below in
exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the dates mentioned as below.

The borrower andGuarantor in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as
below and further interest thereon.

FINANCIERS LTD

Date & Amount - Date & Type
N Description of Propert; !
Name of the Borrower of Demand Notice e perty of Possession
MR. HARSHPINDER SINGH, MRS. 6JUL23 RESIDENTIAL PROPERTY SITUATED AT PLOT PHYSICAL
MANINDERJEET KAUR Rs. 604182/- NO. 243, BHAGATPURA, GRAM PANCHAYAT POSSESSION
(A/CNO.) LNSNG02921-220219882 5JUL23 DEENGARH, SANGARIA, HANUMANGARH, TAKEN ON
RAJASTHAN ADMEASURING 2100 SQ. FT. 2 JUN 25

Place : Jaipur Date: 06-06-2025 Authorised Officer Aavas Financiers Limited

GRIHUM HOUSING FINANCE LIMITED | 0 oeree O 014 Boorch

(FORMERLY KNOWN AS POONAWALLA HOUSING FINANCE LTD)

THEINDIAN EXPRESS, FRIDAY, JUNE 6,2025
Ty TATA CAFTIAL ROUSING TRANCE LTD
TATA firg Lowe Prs, Warmbar 40001, I No. UG1 SIMHROOSPLIOTSS0

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a
demand notices as mentioned below calling upon the Borrowers to repay the amount

mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under section
13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
thereon and penal interest, charges, costs etc. from date mentioned below.

The borrower's attention is invited to provisions of sub- section (8) of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.

Loan Name of Obligor(s)/ Amount as per Date of

Account No. | Legal Heir(s)/Legal Demand Notice P ion
Representative(s)

TCHHF03060 Mr. Hansraj Tanwar |Rs. 17,79,487 /- (Rupees

00100165760, |(as Borrower) and |Seventeen Lakh Seventy Nine 03.06.2025

TCHIN030600 |Mrs. Santara Devi | Thousand Four Hundred Eighty [

0100282532 | (Co-borrower) Seven Only) as on 10-Mar-2025

Description of Secured Assets/Immovable Properties: All piece & parcels of: Plot
situated on Ward No. 13 , area admeasuring 94.75 Sq Yards (852.8 Sq Feet), Khatik
Moholla, Jobner, Tehsil Phulera , District Jaipur, with all common amenities mentioned in
Patta issued by Nagar Nigam Jaipur East - Plot of Sitaram Tanwar , West - Plot of Dayal
Tanwar, North —Rasta -, South—Rasta..
Date: - 06/06/2025
Place: - Jaipur, Rajasthan

Sd/- Authorised Officer,
For Tata Capital Housing Finance Limited

REGD. No. D.L.- 33004/99

The Ga=zette of India
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
Notification
New Delhi, the 15 May 2025

S.0 2182-E In exercise of powers conferred by sub-section (1) of section 3A of the
National Highways Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the
Central Government, after being satisfied that for the public purpose, the land, the
brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management
and operation of NH-552 Ex. in the stretch of land from Km. 69.750 to Km. 75.750 in
the village(s) namely Alanpur, Bambori, Borif, Jeenapur, Kherda, Kushtala
Taluk- Sawai Madhopur in the District of Sawai Madhopur in the State of Rajasthan,
hereby declares its intention to acquire such land..

Any person interested in the said land may, within twenty-one days from the date of
publication of this notification in the Official Gazette, object to the use of such land
for the aforesaid purpose under sub-section(1) of section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, SDM Sawai
Madhopur in writing and shall set out the grounds thereof and the Competent
Authority shall give the objector an opportunity of being heard, either in person or by
a legal practitioner, and may, after hearing all such objections and after making such
further enquiry, if any, as the Competent Authority thinks necessary, by order, cither
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of
the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are
available and can be inspected by the interested person at the aforesaid office of the

Competent Authority.
SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH-552
Ex. in the stretch of land from Km. 69,750 to Km, 75.750 in the village(s)
namely- Alanpur, Bambori, Borif, Jeenapur, Kherda, Kushtala Taluk-Sawai
Madhopur in the District of Sawai Madhopur in the State of Rajasthan.

R.O.No: DIPR/C/6874/2025

3195 G1/2025 Date: 05/06/2025

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THEATTENTION OF TH TORS OF
M/S NDA METAOXIDES PR IMITED

RELEVANT PARTICULARS

NDA M Private Limited

1. |Name of corporate debtor

. | Date of incorporation of corporate debtor| 05.05.2022

WiN

. |Authority under which corporate debtor
is incorporated / registered

ROC, Jaipur

4. |Corporate Identity No. / Limited Liability | U24110RJ2022PTC081225

Identification No. of corporate debtor

Add.: Plot No C43A, Riico Industrial Area Extension
Bassi, Jaipur, Rajasthan - 303301

5. |Address of the registered office and
principal office (if any) of corporate

debtor
6. |Insolvency commencement date in 28.05.2025
respect of corporate debtor (Order received via email dated 04.06.2025)

7. |Estimated date of closure of insolvency
resolution process

24.11.2025 (180 days from the commencement
date ie., 28.05.2025)

8. [Name and registration number of the
insolvency professional acting as
interim resolution professional

Rajneesh Sharma
Reg No.:
1BBI/IPA-002/IP N01013/2020-2021/13249

Flat No. DGO4 Silver Springs APT, Navaratan
Complex, New Navaratan Main Road, Udaipur,
Rajasthan - 313001

Email: rajneeshsharmacs@gamil.com

Add.: Flat No. DGO4 Silver Springs APT, Navaratan
Complex, New Navaratan Main Road, Udaipur,
Rajasthan - 313001

Email: cirp.ndametaoxides@gmail.com

9. |Address and e-mail of the interim
resolution professional, as regjstered
with the Board

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

11.|Last date for submission of claims 18.06.2025 (14th day from date of receipt of order
from NCLT on 04.06.2025)
12.|Classes of creditors, if any, under clause | No Classes of Creditors could be determined at
(b) of sub-section (6A) of section 21, this stage
ascertained by the interim resolution
professional
13.|Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14.|(a) Relevant Forms and WebLink:

(b) Details of authorized https://ibbi.gov.in/en/home/downloads
representatives are available at: Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s NDA Metaoxides
Private Limited On 28.05.2025 (Order received via email dated 04.06.2025)

The creditors of NDA Metaoxides Private Limited, are hereby called upon to submit their
claims with proof on or before 20.06.2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

of false or misleading proofs of claim shall attract penalties.
Date: 06.06.2025 Sd/-
Place: Jaipur Rajneesh Sharma

Interim Resolution Professional for NDA Metaoxides Private Limited
Reg No.: IBBI/IPA-002/IP N01013/2020-2021/13249

AFA CERTIFICATE NO. AA2/13249/02/311225/203639

Valid Upto: 31-Dec-25

Building, Ganga Trueno, Lohegaon,

Off Unit: 1st Floor, 3/7, Kotwali Scheme, E-AUCTION - SALE NOTICE

Sale of secured immovable
asset under SARFAESI Act

P R Marg, Ajmer,Rajasthan-305001

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (formerly known as
Poonawalla Housing Finance Limited as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally
incorporated with name of GE Money Housing Finance Public Unlimited Company) (hereinafter referred to as the “Secured Creditor” as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in
exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 07/07/2025 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at the
website: https://www.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor's website i.e. www.grihumhousing.com

https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.

Date: 06.06.2025 Place: RAJASTHAN

Sl Proposal No. Demar::l Notice Date | Nature of e Reserve EMD < ™D | icremental| Property | Dateand encmggﬁcesl
No.| Customer Name {A} and g P Description of Property {D} Price {E} (10% of RP) Bid {H} Inspection time of Court cases if
Amount {B} {C} {F} date {G} Date & Time {f} | Auction {J} | ~any (K}
Loan No. Notice date: 10/03/2025 All That Piece And Parcel Of The Residential Property Plot No. 2 Which Is Part Of Rs. Rs. 134316/-
HLOOOSHIO000000S| | posese To Dt Ay Mocsmg2 1.5 5 vadsAnd BoundanesOF o P Ext| (Rpocs | | -Lrees Ore
1 s. - (Rupees . eh. & Distt. Ajmer.. Measuring218.66 Sq. Yards And Boundaries e Plot: East-| (Rupees !
038104 Ten Lakh Ninety Four Physical | po o, 1 Westproperty Arjun Singh North -Aam Rasta South - Property Shri Gujar-|  Thirteen F Larlflfthhlrtyn d B:?flgzzsu;fw 10,000/- ( 1217(&61_2%?") 07/07/2025 NIL
PREM SINGH | 7,0usand Nine Hundred buiding In It In Door No.1728/16, With E.B. Connection, With Usual Pathway Rights | Lakh Forty |7-0U" Thousa (11 AM-2PM)
(BORROWER) | ThirtyFive Only)payable And With Al Its Amenities. Particularly Mentioned In Sale Deed Executed. And Bound- Three Thou- | Three Hundred
REKHAPREM | as on 10/03/2025 along aries Of The Plot- Towards East:- Southnorth Common Lane, House Site In Plot| sand One | Sixteen Only)
with interest @13.35% No.24 Towards West:- Property Belonged To Hemalatha And South North Cominon | Hundred
(CO-BORROWER) o 1l ths reclization Wall Towards North:- South-North 6 Feet Wide East-West Common Pathway | Sixty Only)
pa. : Towards South:- South North 16 Feet Wide East West Common Pathway.
The intending bidders/purct are advised to visit S d Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy himselffher-

selffitself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.

The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon
Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id — Support@bankeauctions.com. Contact Person -Dharni P, Email id- dharani.p@c1india.com Contact No- 9948182222.. Please note that Prospective bidders may avail
online training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “Grihum Housing Finance Ltd", Bank-ICICI BANK
LTD. Account No-000651000460 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road- Kolkata-700001 drawn on any nationalized or scheduled Bank on or before 30/06/2025 and register their name at https://www.bankeauctions.com and get
user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-
attested hard copy at Address: 1st Floor, 3/7, Kotwali Scheme, P R Marg, Ajmer,Rajasthan-305001 Mobile no. +91 9657443073 e-mail ID rohan.savala@grihumhousing.com. For further details on terms and conditions please visit

This notice should also be considered as 30 days’ notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Securi

Interest (Enforcement) Rule-2002

Jaipur

Sd/- Authorised Officer, Grihum Housing Finance Limited (Formerly Known as Poonawalla Housing finance Ltd)
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